
ORDER SHEET FOR MAGISTRATE'S RECORDS. AdV:

DISTRICTS : SONITPUR

IN THE COURT OF SESSIONS JUDGE, SONITPUR AT TEZPUR

MISC. (CRIMINAL (Bail) Case No. 126 of 2O23

Kamini Borah, Petitioner VS. STATE OF ASSAM'

Signature

Seen the petition No. 490/23 filed by one Kamini

Borah, seeking bail for accused Biki Borah, who was

arrested by police in connection with Tezpur PS Case No'

Lg6l2O23 uls 34U32513071PC, corresponding to GR case

No.24412023.

I have heard the learned lawyers appearing for

both sides. Also gone through the contents of the case

diary received todaY.

The facts of the case as alleged in the FIR is that

informant belong to very poor family and somehow run

her family by doing labour but on t9-02-2023 her

youngest son Abinash Borah visited the Pig Farm of

accused to see the baby Pig in the farm, Kamini Borah,

the owner of the farm without any rhyme and reasons

assaulted her son with split bamboo piece causing

injuries. Apart from trying to kill her son by pressing his

neck. In the mean time however his annual exam will

staft from 25th March.

Learned counsel for the State Mr. Munin Chandra

Baruah, appearing for state contending that accused tried

01-03-23



to kill the minor son of the informant with oblique motive

causing injuries and under the circumstances, accused

may not be released on bail.

However, informant Smti Binu Borah has

appeared in court today and filed petition No. 52U23

statlng that she is the mother of the victim boy and due

to misunderstanding and out of cheer anger she filed the

case which resulted the arrest of accused and dentition in

custody but now she desires to release the accused on

bail stating that he was not at fault.

Having heard the contentions of the learned

counsels appearing for both sides and on careful perusal

of the case diary, it appears that injuries suffered by the

victim were simple caused by blunt object following a

domestic quarrel.

Since the alleged injuries were simple in nature,

accused Biki Borah deserved to be released on bail.

Accordingly accused Biki Borah is enlarged on bail of Rs.

15,000/- (Rupees Fifteen thousand) only with one local

surety of like amount to the satisfaction of learned Elaka

Magistrate i/d to Jail.

Send back the case diary.

Accordingly, this Misc. Criminal bail application

stands disposed off.

(C.B. Gogoi)
Sessions Judge,

Sonitpur, Tezpur


